3. Writien Anawers

(®) and (c).  Reprasentations have been
teceived from time'to time for locating a
flow ‘cooperative sugsr factory at Renigunta,
Tho State Government have again recently
‘weitten about this matter, It has been decid-
ed to conduct aa. enquiring an the spot study
-of the -area afresh. to- report .on. the suitabi.
hty of Lbe scheme

. .Export of Sugar to those copntrics whose
. producijon has fallen down

#j309. SHRI D. K. PANDA : Will
the Minis'er of AGRICULTURE be pleased
to state :

(a) whether Government have made
any attempt to enter -into agreement for
the sale of sugar with such foreign countries
whose production of sugar has fallen down
in 1971 ;

(b) if so, the rates per quintal of
sugar and the names of those countries ;
and

(¢) whether G vernment are proposing
any measures to increase the export of sugar
for the year 1972 ;

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

SHER SINGH): (@) and (b). Sales of
sugar for export are generally made by
inviting tenders  In the case of Ceylon,

however, Government to Government sales
were made and a quantity of 40000 tonnes
and 20,000 tonnes wis sold in 1970 and
1971 respectively, These sales were made
at the following rates :

1970
Qmwily - Price
) 10,000 £39-1504.  Payment
.M. tons per Jong ton . withid 363
- F.OBS. days - from
SO T e day of
e shipmeat
@ 2000 L1504, do
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1978
43) 20-,?00@; £54.0.04. Paymml
M. tons per metric within 180
tons. ¥ O.B.8. days fsom
the dateof
shipment.
(©) Under the Internatianal Spgar

Agreement (ISA) we have in 1971 an ISA
quota of abput 244 lakh tonnes and
preferential quotas of 096 lakh tonnes for
export (0 UK (25400 :onnes) and LIS.A,
(about 7l 200 tonnes). The 1SA quots
and UK. quoa are likely lo remain’ at
the same level in 1972, The U S, Sugar
Act, under wh;ch exports to U.S.A. are
made, is valid up to 1971 and is under
review at present,  Efforts have been made
by us {o get an increase in. our quoia
The finsl decision by the U S, Governmont
is still awaited.

Demand for constitution of Wage Bosrd
for Beedi Indusiry

*1310 SHR! A. K. SAHA : Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the demand made by
General Council of Centre of Indian Trade
Unions (CITU) to formulate a comprehen-
sive National Wage Board for the workers
engaged in Beedi indusiry ; and -

tb) it so, the reaction of Government
thereto ? '

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) (8) No '

(b) Does not arise.

‘Setieg op of a Steel mnﬁ-m‘w«s-‘
- Bengal

SHRI' B, K. DASCHOW»»
‘Wil the Mlmsler qf STEEL. ..
AND MINES, be. plsupd to :we ] .

.(l) whether

i,

Goverr mem





